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Another point mentioned by bim was 
with regard to roads. I do not want to 
go into all the details but I can assure 
him that provision has been made for 
the construction of roads in the scarcity 
and flood-hit areas. Last year also ex-
penditure ~ been undertaken OR this 
account. 

I have quickly tried to cover ~  of 
the points. I think, the House will 
agree with me that in the very sbort 
lime available to me I have dealt with 
most of the issues that were raised. There 
ig only one other point which I would 
mention. It is with regard to one state-
moot made by my hon. friend, Shri 
Goel. He said ¢hat the employees are 
heing threatened with break of service 
in Chandigarh. That is not quite a cor-
rect statement. Certainly they are be-
ing told that they will not be paid for 
the days of the strike, but the break of 
'lCrvice question is not there now; it may 
have arisen at one stage, I do not know. 
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SHRI K. C. PANT: So far as the 

hasic question of DA is concerned I 
do not want to go into its merits but 
T only want to point out that the popular 
government. only a few months back, 
took '8 decision on the DA matter in 
whiCh it gave DA to its own employees 
after the Punjab Government. There is 
now two month's gap between the two 
DA payments. Therefore, if they have 
not observed strict parity between PuD-
.iab and HaryanB in this matter, I ask 

pr/tUlon BIlI.r 

would it be correct DOW for 4he CeatraJ 
Government to observe this parity and 
give this legacy to the popular pern-
ment that will follow? 

MR. DEPUTY -SPEAKER: "J'bere 
are cut motioDS No.1 to 16. I will put 
all of them together to tbe votoof the 
House. 

All tile cut motions were put and nega-
lived. 

MR. DEPUTY -SPEAKER: The 
question is : 

"That the respeetive sums not ex-
ceeding the amounts shown in the 
third column of the order paper, be 
granted 40 the President out of the 
Consolidated Fund of the State of 
Haryana, on account, for or towards 
defraying the charges duriDg the year 
ending on the 31st day of Man:b, 
1969, in respect of the heads of de-
mands entered in the second column 
thereof against Demands No. 1 to 30 
and 32 to SO". 

The motion was adopted. 

MR. DEPurY -SPEAKER The quill-
tion is: 

''That the respective supplementary 
sums not exceeding the amounts 
shown in the third column of the 
Order Paper be granted to the Presi-
deDt out of the Consolidated PwIcI of 
the State of Haryana to defray the 
charges which will come in course of 
payment during the year ending the 
31st day of March, 1968 in respect 
of the following demands entered in 
the second column tbereof-

Demands No. I, 11. 12, 16, 32, 43, 
44, and SO." 

The motion was adopted. 

18.36 bros. 

HARYANA APPROPRIATION 
(VOTE ON ACCOUNT) BIlL, 1!)68· 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. c. PANT) : On behalf of 
Shri Morarji Desai, I beg to move for 
leave to introdUCe a Bill to provide for 
the withdrawal of certain sums from and 
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out of the Cooaolidated Fund of the 
State of Haryana for the services of a 
part of the finacial year 1968-69. 

Mil. DEPUTY-SPEAKEIl : The 
qwstion is: 

''lbat leave be granted to introduce 
a BiU to provide for the withdrawal 
of certain sums from and out of the 
Consolidated Fund of tbe State of 
Haryana for lIhe services of a part of 
the financial year 1968-69." 

The motion was adopted. 

SHill K. C. PANT: I introduce t 
the Bill. 

18.l6j- an. 
HAllYANA APPIlOPRIATION BILL, 

1968-

'IHE MINISTER OF STATE IN 
,TIlE MINISTRY OF FINANCE (SHIll 

K. C, PANT): On behalf of Sbri 
Morarji Desai, I beg to move for leave 
to introduce a Bill to authorise payment 
and appropriation on certain further 
SUIIII from and out of the Consolidated 
Fund of 4he State of Haryana for tbe 
services of the financial year 1967-68." 

Mil. DEPUTY -SPEAKER: The 
question is: 

"Tbat leave be granted to introduce 
a Bill to authorise payment and ap-
propriation on certain further SUIIII 
from and out of the Consolidated 
Fund of the State of Haryana for the 
service of the financial year 1967-68." 

The motion war adopted. 

SHill K. C. PANT: I introducet 
the Bill. 

'IHE MINISTBll OF STATB IN 
TIlE MINISTRY OF FINANCE (SHllr 
K. C. PANT) : On behalf of Sbri 
Morarji Desai, I beg to move-- : 

'7hat the Bill to provide for the 
withdrawal of certain sums from and 
out of the Consolidated Fund of lbe 
State of Haryana for the services of 
a part of tbe financial year 1968·69, 
be taken into conaideration." 

MR. DEPUTY-SPEAKER : The que<;-
tion is: 

''lbat the Bill to provide for the 
withdrawal of certain sums from and 
out of the Consolidated Fund of the 
State of Haryana for the services or 
a pan of the financial year 1968·69, 
he taken into consideration." 

The motion W/lf adopted. 
MR. DEPUTY-SPEAKER : 

question is : 
The 

"lbat clauses I, 2, 3, the Schedule, 
the 'Enacting Formula and the Title 
stand part of the Bill." 

The motion W/lf adopted. 
C/ouses I, 2, 3, the Schedule, the EIUlCI· 

ing Formu/Q and the Title were adtkd 
to the Bill. 
SHIll K. C. PANT: I beg to move: 

"lbat the Bill be paased". 
MR. DEPUTY·SPEAKER : The 

question is : 
"That the Bill be passed". 

The motiOn was" adopted. 

18.38 bn. 

HARYANA APPROPIlIATlO!'\ 
BILL, 1968--contd. 

11.37 .... THE MINISTER. OF STATE IN 
HAJtYANA APPROPRIATION THE MINISTRY OF FINANCE (SHRl 
(VOTE ON ACCOUNT) BILL 1968- K. C. PANT): On behalf of Shri 
ccmttl. Morarji Desai, beg ¢O move" : 
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tlDtroduced with the recomemndation of the PresideDl. 
- -Moved· with the recommendation of . the PMSident. 


